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BIHAR ELECTRICITY REGULATORY 

Bihar Electricity Regulatory Commission (Fees, Fines and Charges) 
(4th 

 No. BERC Suo Motu Proceeding No.
conferred under Section 181(1) and 181(2)
Electricity Act, 2003 and all other powers enabling the Commission as well as 
under provision of Clause 8 and 10 of Bihar Electricity Regulatory Commission 
(Fees, Fines and Charges) Regulation, 2005, the 
Commission hereby amends
Fines and Charges) Regulations, 20
BERC/04/2005 dated 2nd

Gazette (No. Patna 95) on 10
4th  Amendment to Bihar Electricity 

1. Short title and commencement:
(i) These Regulations

Commission (Fees, Fines and Charges)
2015. 

(ii) These Regulations
(iii) These Regulations

publication in Bihar Gazette.

REGISTERED NO. PT.
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PATNA, MONDAY, 25TH MAY 2015 

BIHAR ELECTRICITY REGULATORY COMMISSION, PATNA

—————— 

NOTIFICATION 

The 20th May, 2015 
Bihar Electricity Regulatory Commission (Fees, Fines and Charges) 

 Amendment) Regulations, 2015  
Suo Motu Proceeding No.- 6/2015-03—In exercise of power
Section 181(1) and 181(2)(g) read with Section 86 (1) 

all other powers enabling the Commission as well as 
under provision of Clause 8 and 10 of Bihar Electricity Regulatory Commission 
(Fees, Fines and Charges) Regulation, 2005, the Bihar Electricity Regulatory 

amends the Bihar Electricity Regulatory Commission (Fees, 
Fines and Charges) Regulations, 2005 which was notified  vide Notification No. 

nd February, 2006 and published in the Extraordinary
on 10th February, 2006. 

to Bihar Electricity Regulatory Commission (Fees, Fines and 
Charges) Regulations, 2015 

and commencement: 
ese Regulations may be called the “Bihar Electricity 

Commission (Fees, Fines and Charges) (4th Amendment) Regulations, 

These Regulations extend to the whole of the State of Bihar.
These Regulations shall come into force with effect from the date of 
publication in Bihar Gazette. 

REGISTERED NO. PT.-40 
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COMMISSION, PATNA 

Bihar Electricity Regulatory Commission (Fees, Fines and Charges)  

In exercise of powers 
86 (1) (g) of the 

all other powers enabling the Commission as well as 
under provision of Clause 8 and 10 of Bihar Electricity Regulatory Commission 

city Regulatory 
gulatory Commission (Fees, 

ification No. 
and published in the Extraordinary 

Regulatory Commission (Fees, Fines and 

Bihar Electricity Regulatory 
Regulations, 

of Bihar. 
from the date of 
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2. Amendment in Schedules of BERC (Fees, Fines and Charges)  
The serial no. 2, 4 and 21 (a) and (b) of the schedule of BERC (Fees, Fines 

and Charges) Regulations 2005 shall be substituted by the following 
Schedule 

2 Determination of tariff for 
transmission of electricity under 
provision of clause (b) of sub-
section (1) of section 62 of the Act. 

Rs. 10 Lakhs 
 

4 Determination of tariff for retail 
sale of electricity under the 
provisions of Clause (d) of sub-
section (1) of section 62 of the Act. 

One paisa for each 20 kwh of 
energy handled minimum  Rs. 5 
lakh and maximum Rs. 50 lakhs. 
 

21 Annual Licence fee for a Licensee/deemed licensee under section 14 of 
the Act. 

(a) For Transmission of Electricity 0.060 paise per kWh of energy to 
be handled but adjustment shall be 
made against final energy handled 
during the financial year. 
Minimum Rs. 10,00000/– (Ten 
Lakhs). 

(b) For Distribution of Electricity 0.060 paise per kWh of energy to 
be handled but adjustment shall be 
made against final energy handled 
during the financial year 
Minimum Rs. 5,00,000 (Five 
Lakhs). 

 
Note :—The energy handled by the distribution licensee shall mean the total 

energy purchased by the distribution licensee excluding losses in the 
inter-state and intra-state transmission and sale in UI but shall include 
purchase in UI. The words "energy handled" by the transmission 
licensee shall mean the total energy entering into the transmission 
network of the licensee. 

By order of the Commission, 

PARMANAND SINGH, 
Secretary. 
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